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After a scrutiny of these reports submitted 
by MECON, and taking into account the 
market situation as also the economic 
viability of implementation of these 
proposals, the Steel Authority of India has 
asked Durgapur Steel Plant to prepare pro-
posals on the following lines: — 

(i) Modification of the skelp mill to roll 
angles and special steels. 

(ii) Installation of a new medium 
structure mill with or without facilities for 
rolling universal sections. 

(iii) Modifications of the fish plate plant 
to suit the installation of a new cold 
forming unit utilising the skelp" mill plant. 

The above proposal will be considered by 
the concerned Board of Directors and if 
approved by them, sent to Government for 
further action. 

National  Minimum  Wage   Policy 

92. SHRI N. H. KUMBHARE; Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND LABOUR be pleased to refer to the 
reply to Starred Question 288 given in the 
Rajya Sabha on the 24th June, 1977 and 
state: 

(a) whether Government have since 
taken a decision in regard to the for- 
mulation of the National Minimum 
Wage Policy; and 

(t) if so, what are the details thereof? 
THE MINISTER OF PARLIAMENTARY 

AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): (a) No, Sir. 

(b) Does not arise. 

12 NOON 

PAPERS LAID ON THE TABLE 
Notifications of the Ministry of Finance 

(Department of Revenue) 
THE MINISTER OF STEEL AND 

MINES (SHRI BIJU PATNAIK): Sir, 

on behalf of Shri H. M. Patel,, I beg to lay on 
the Table; under section 159 of the Customs 
Act, 1962, a copy each (in English and Hindi) 
of the Ministry of Finance (Department of 
Revenue) Notification Nos. 160-Customs and 
161-Customs, dated the 20th July, 1977. 
[Placed in Library. See No.  LT-761/77.] 

Notifications of the Ministry of Steel and 
Mines (Department of Mines) 

SHRI BIJU PATNAIK: Sir, I beg to lay on 
the Table, under subsection (1) of section 28 
of the Mines and Minerals (Regulations and 
Development) Act, 1957, a copy each (in 
English and Hindi) of the following 
Notifications of the Ministry of Steel and 
Mines  (Department of Mines): — 

(i) Notification S.O. No. 2016, dated 
the 18th June, 1977. [Placed in Library.    
See No. LT-55l/77.] 

(ii) Notification S.O. No. 2120, dated 
the 25th June, 1977. [Placed in Library.    
See  No. LT-634/77.] 

____  

CALLING  ATTENTION  TO  A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

Reported incident of burning alive of 3 
Harijans in village Belich on May 27,  1977 

SHRI N. H. KUMBHARE (Maharashtra): 
Sir, I beg to call the attention of the Minister 
of Home Affairs to the reported incident of 
burning alive of 13 Harijans in village 
Belchi, District Patna, Bihar, on May 27, 
1977. 

THE MINISTER OF HOME AFFAIRS 
(SHRI CHARAN SINGH): Sir, The 
unfortunate incident at village Belchi in 
District Patna on 27th May. 1977 in which 11 
persons lost their lives has caused all of us 
deep concern and anguish. 
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[Shri Charan Singh] 
According to the information received from 

the Government of Bihar, a mob of about 
50—60 persons led by a criminal gang first 
reached the house of one Uday Sonar and 
shot him along with his two brothers Keso 
Sonar and Abdesh Sonar after dragging them 
out of their house. On learning about the 
presence of this armed mob, the other group 
led by the deceased Sidheshwar Paswan took 
refuge in the house of one Rohan Mehto. The 
mob tried to break the door but failed and 
ultimately they were successful in entering 
the house by breaking a hole in one of the 
walls. Sidheshwar Paswan and other seven 
deceased were brought out on gun-point and 
shot in cold blood. Thereafter, their bodies 
were burnt by the mob along with those of 
Uday Sonar and his two brothers. Among the 
victims were eight Harijans and three Sonar. 

The Barh Police Station having jurisdiction 
was located 22 Kms. from the village and the 
first information was received by them 
through the Village Chowkidar at 12.30 P.M. 
The Officer in charge of the Police Station 
reached Belchi at about 6 P.M. when the 
bodies of the deceased had been practically 
burnt. The Government of Bihar have 
informed that the investigations in the case 
have been completed and 23 out of 29 
accused have been arrested. For the appre-
hension of the two main absconders, a reward 
of Rs. 2.500 each has been announced. (A 
sum of Rs. 5,000 each has been given to the 
members of the families of the deceased.) 
Four Police Officers have been suspended for 
alleged negligence in connection with this 
incident and departmental proceedings are 
under way. 

On the basis of investigations conducted, 
we were informed by the Government of 
Bihar that the incident arose out of long-
standing rivalry between two gangs of 
criminals, who had been making attempts to 
liquidate each other. Serious misgivings 
were, however, expressed whether the in-
vestigation in regard to the motives of the  
crime  had    been    thorough.    A 

group of eight Members of Parliament visited 
the area on 2nd and 3rd July. When the matter 
was raised in the Legislative Assembly of 
Bihar on 8th July, the Chief Minister stated 
that he was awaiting the report of the fact-
finding committee of the Members of 
Parliament. I received a copy of the report on 
the 14th of July. I have forwarded a copy of 
the report to the Chief Minister and have 
written to him, suggesting that the 
investigation so far conducted may be 
reviewed in the light of the facts brought out 
in the report of the fact-finding committee. 
We have also been informed that a committee 
of the members of the Bihar Legislative 
Assembly had been constituted to go into this 
matter. 

There can be no two opinions about the 
dastardly crime that had been committed and 
no words of condemnation of such incidents 
can be too strong. I am confident that the 
Government of Bihar will arrange thorough 
investigations into the motives which led to 
the perpetration of this ghastly tragedy. I am 
also confident that the Government of Bihar 
will spare no efforts in ensuring not only that 
all persons suspected to be involved in the 
commission of these serious offences would 
be expeditiously and firmly dealt with 
according to the laws of the land, but also 
that all possible arrangements are made to 
prevent the recurrence of such incidents in 
future. Public servants who failed in the 
discharge of their duties will not be allowed 
to escape the consequences of their default. 
We will remain in touch with the Gov-
ernment of Bihar in regard to further 
developments. 

SHRI N. H. KUMBHARE: Sir, the 
information which has now been laid before 
the House by the Minister of Home Affairs, I 
should say, represents a glaring contrast to 
what was stated by him in the Lok Sabha. 
Now the honourable Minister has very 
categorically stated and, I should say, given 
the full particulars of the incident according 
to which those victims were taken out of the 
house, they Were shot 
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dead and their bodies were burnt. As against 
this what  was stated earlier represents  
entirely different facts.    I will quote  from the 
statement made by the Home Minister which    
says: "According to the information received 
from the Government of Bihar this was a case 
of clash''—I am laying emphasis on the word 
"clash"—"between two  groups  of    hardened    
criminals having longstanding rivalry."   This 
is one part.    And it will be very relevant to 
consider another part which says: "The 
incident took place on 27th May,   1977   in   
which   eight   Harijans and three non-Harijans 
were killed in a clash." Eleven people were 
killed in the clash. And the version of the in-
cident that took place as is now placed before 
us gives an entirely different story. My only 
submission is that what was seated earlier does 
not represent the factual position. It is not a 
question of discrepancy here and there.   I do 
not think so. It gives an altogether different 
colour.    I  would say  and I think the 
honourable Minister would agree with me, it is 
nothing but a distorted version.    The 
information that was given earlier to the 
country as a whole, to the people as a whole, 
created an impression that this was the act of 
gangsters, dacoits and    anti-social elements, 
and they killed each other. That was the 
impression.    But what has been stated by the     
honourable Minister now shows, no, it is not 
that. I was also one of the Members who had 
occasion to make an on-the-spot study; along 
with other    Members I also visited this spot.   
I am thus in a better position to say that what 
was stated   earlier  was  nothing  short  of 
distortion.    Now  the  question  is,  at that 
time . . . 

SHRI CHARAN SINGH: With your 
permission, Mr. Deputy Chairman, may I 
request the honourable Member to read out 
the statement which I made earlier? About 
the way these people were murdered in my 
previous statement I used exactly the same 
words which I am using today—that three 
persons were killed in this manner and eight 
persons were killed in that manner. 

SHRI N. P. CHAUDHARI (Madhya 
Pradesh): There is a change in the statement. 

SHRI N. H. KUMBHARE: I have not said 
anything on my own. I am subject to 
correction if I have said something wrong. I 
have only quoted from the extract of the 
Home Minister's speech. I have read the 
actual words which are there. I am not 
speaking on my own. I cannot understand this 
because this is not something which has not 
been said. It is a matter of record. It was said 
in specific and in very clear terms that the 
Harijans were killed in a clash. The basic fact 
is how this murderous act was committed and 
how these people were killed. This is very 
basic. Therefore, I say a false statement was 
given. Whoever prepared it ultimately it was 
the Home Minister's statement. I do not know 
whether before the statement was made before 
the House any verification was done at the 
level of the Ministry. It is really a serious 
matter which has to be gone into in order to 
find out who is responsible for this event and 
the distorted version. That is the basic point. 

I want to bring to the notice of the House 
through you, Sir. that what has been stated 
today by the Home Minister is the version 
which has been given to us by the District 
Magistrate and the authorities there. We had 
the occasion to discuss this matter with the 
Chief Secretary and the Inspector-General of 
Police. They definitely said that there was no 
clash. They were brought out, shot dead and 
burnt. Therefore, my submission is that this is 
a very serious matter. It is also my 
submission that a deliberate attempt is being 
made to give a coloured version so as to show 
to the country and the world at large that this 
is not a case where Scheduled Castes people 
were subjected to atrocities. It was because of 
the fact that they were Scheduled Castes this 
injustice was done to them. This is one part. 

In respect of another point, namely, those 
victims who were killed,    the 
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[Shri N. H. Kumbhare] statement in the Lok 
Sabha had said something. That portion is 
omitted in today's statement. In the earlier 
statement it had been said that these people 
were also hardened criminals. This is also 
factually incorrect and false. These Scheduled 
Castes people were not hardened criminals. 
They were all landless persons. They were 
people working in the field and all the three 
families were virtually living hand to mouth. 
If they had been dacoits or criminals they 
would have had big buildings and land 
holdings. They were actually living hand to 
mouth. They had nothing to live on. For 
working in the field they were just getting 
some share. So, on that point also the 
information given is not correct. 

Thirdly, it had also been said that there had 
been several encounters in in the past. That is 
also not mentioned in this statement, probably 
because they have since realised that it is very 
difficult for the Police to establish that they 
belonged to a gang of criminals and there were 
many encounters. On the contrary, an incident 
had taken place four days earlier. They made 
an attempt to kill the Scheduled Caste people. 
But the poor fellow escaped, no doubt. 

SHRI  N.  P.   CHAUDHARI:      They 
were killed by the police also. 

SHRI N. H. KUMBHARE : No. Another 
man was killed by the police. That means that 
four days earlier an attempt was made On the 
life of Sidheshwar, but he escaped. Surpassing 
all these things was the fact that those who 
were responsible for the firing were not 
arrested. Nobody was arrested. What I want to 
say is that if the police had been alert and 
diligent enough to book the culprits, this 
ghastly incident would not have happened and 
all this has happened when Bihar was under 
the President's Rule. 

SHRI JAHARLAL   BANERJEE 
(West Bengal); Let him resign . . . 

(Interruptions) 

SHRI N. H. KUMBHARE: Ultimately, it 
is the responsibility of the Union 
Government. So, what is the step that the 
Government is taking? 

SHRI JAHARLAL BANERJEE:   Let 
him resign. 

SHRI N. H. KUMBHARE: I would, 
therefore, like to submit to the Home Minister 
through you, Sir, that this is a case in which 
the House has been misled, parliament has 
been misled, and therefore, it is necessary to 
institute an inquiry to find out who is res-
ponsible for this. We have to locate the 
officers and we have to identify the officers 
who are responsible for giving a distorted 
version of the incident to Parliament and I 
think this is a very just demand and this is a 
very legitimate demand which the honourable 
Home Minister should concede. 

SHRI N. P. CHAUDHARI: Why not? 
SHRI CHARAN SINGH: Sir, the 

honourable Member who was just now 
speaking, if I understand him aright, meant to 
say that I made an incorrect statement and 
gave a distorted version of facts. That is not a 
fact. The fact is that I had used the exact 
words which had been received by the Union 
Government from the State Government in a 
teleprinter message. .. 

(Interruptions) 

SHRI N. P. CHAUDHARI: Who will be 
responsible for the wrong statement?. .. 

(Interruptions) 

SHRI CHARAN SINGH: That is different. 
(Interruptions) Would you kindly hear me? 
Why don't you be patient? I am only relating 
the facts. Would you kindly have the patience 
to hear me 

SHRI N. P.  CHAUDHARI:    By all 
means. 
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SHRI CHARAN SINGH: Then, why don't 
you hear me? This is a message received by 
us here on the 12th June, 1977.    I am reading 
it out: 

"Reference your telephonic discussion 
enquiring about the views of the State 
Government about the suggestion for 
holding a judicial inquiry into the 
unfortunate incident of multiple murder on 
the 27th May,, 1977 in the village Belchi 
of Patna District  .   .   .". 

"We had suggested to the Bihar Government 
to hold a judicial inquiry and, in response to 
that suggestion of ours, this is the message 
which we have received and which I am now 
reading out before the House. The message   
goes on to say: 

". . . Inquiries held by senior officers 
such as the Divisional Commissioner and 
the Deputy Inspector-General of Police 
(Range) have revealed that this incident 
was not in the nature of an atrocity on the 
Harijans, but was a clash between two 
fighting criminal gangs  ..." 

(Interruptions) 

Why don't you hear me.. .(Interruptions) ... 
Then, I will sit down. I will sit down if you 
do not want to hear me, where is the question 
of shame in this? 

SHRI N. P. CHAUDHARI: You have got 
nothing so say on this . . . (Interruptions) . . . 
You have got nothing to say. 

SHRI NRIPATI RANJAN CHOUDHURY 
(Assam): He is reading out the message. Let 
him read it out. 

SHRI CHARAN SINGH: I am repeating it 
now: 

"... Inquiries held by very senior officers 
such as the Divisional Commissioner and 
the Range Deputy Inspector-General of 
Police have revealed that this incident was 
not in the nature of any atrocity on the    
Harijans,    but    was    a    clash 

between two fighting criminal gangs who 
were trying to liquidate one another since 
long." 

SHRI DEORAO PATIL (Maharashtra):   
Criminal gang? 

SHRI CHARAN SINGH: That is different. 
It is different that this report was wrong. But 
it says that according to two senior officers, 
such and such was the nature of the incident. 
These are exactly the words that I had 
repeated in my statement. 

"Prompt investigation and supervision in 
the case has already resulted in the 
apprehension of 29 accused persons 
Including the major culprit, Mahabir 
Mehto, and the matter is being vigorously 
pursued. Hence the State Government find 
that no further useful purpose would be 
served by holding a judicial inquiry into 
this action." 

My point is that so far as the Union 
Government was concerned, it did all that it 
could. According to the Press reports, the 
nature of the crime was different from what 
they had reported. Upon this we suggested: 
Hold a judicial inquiry. Then the message 
that I have just read out was received by us 
and our suggestion to hold a judicial inquiry 
was considered unnecessary toy   them... 
(Interruptions) 

SHRI N. H. KUMBHARE: It was within 
the competence of this Ministry to hold an  
inquiry and appoint a commission. Why was 
the State Government asked to... (Interrup-
tions) 

SHRI CHARAN SINGH: It was open to 
the State Government also to appoint a 
commission. So it was suggested to them. 
But they did not do it. My point is that the 
word clash' used in the message was wrong. 
That is true. I admit it. But the question is 
whether I have done it    deliberately.    That  
is  wrong . . . 
(Interruptions) All the passion being 
imported into it meant  that I did it 
deliberately  and  twisted  the  version 
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[Shri Charan Singh] 
of the incident. I want simply to say that there 
is nothing of the kind . Why should I twist 
the version?... 

(Interruptions)" 

MR. DEPUTY CHAIRMAN; Order, order, 
please. Please resume your seat. We have a 
large number of Members who want to 
participate in this matter. I would seek the co-
operation of the Memebrs... 

(Interruptions) 

SHRI CHARAN SINGH: We suggested to 
them that action should be taken now. There is 
the popular government there. They have 
already appointed a committee consisting of 
Members of the Assembly. They are going to 
the spot and the Chief Minister has said that 
he would take action after the report of the fact 
finding committee, consisting of Members of 
the Legislature, has been received. If he thinks 
it necessary, he will ask the officers concerned 
to explain. So far as the State Government, 
constituted at that time as it was of the 
Governor and his advisers, is concerned, they 
took prompt action. The incident took place on 
the 27th May. On the 29th May the District 
Magistrate and the Superintendent of Police 
went to the spot. On the 5th June, 6 days after 
that, higher officers—the D.I.G. and the 
Commissioner—went to the spot. And I, in 
my previous statement, said only what was 
contained in the reports and in the messeage of 
the Bihar Government. So I will repeat it that 
there could possibly be no motive on my part 
to understate a case at all, or to over-state it. A 
crime has been committed. Investigations are 
taking place.  They have taken place. Twenty-
nine persons have been chal-laned. Now, 
under the criminal law, motives are irrelevant. 
A man has been murdered. Whatever the 
motive may be, if the court holds the man 
guilty, that sentence is the only remedy. So we 
must now wait for whatever steps the Bihar 
Government takes. 

 



8l Calling Attention [ 22 JULY 1977 ] to a matter of 82 
urgent public importance 

 



83 Calling Attention        [ RAJYA  SABHA ] to a matter of 84 
urgent public importance 

 



85 Calling Attention [ 22 JULY 1977 ] to a matter of 86 
urgent public importance 

 



87        Calling Attention        [ RAJYA SABHA ] to a matter of 88 
urgent public importance 

 

THE MINISTER OF STEEL AND MINES 
(SHRI BIJU PATNAIK): Since the hon. 
Member has removed the portfolio of Home 
Ministry from Shri  Charan Singh , . . . 

(Interruptions) 

 

 
MR. DEPUTY CHAIRMAN; Order please. 

What the Leader of the Opposition has said is 
correct and I am sure the Home Minister.   .   . 

SHRI BIJU PATNAIK: Is not any other 
Minister entitled to speak? 

MR. DEPUTY CHAIRMAN: What the 
honourable Leader of the Opposition has said 
is corret that the Home Minister himself 
should reply and I am sure he would reply; 
but, at least, let us hear what Mr. Patnaik has 
to say. 

SEVERAL HON. MEMBERS: No, no. 
(Interruptions) 

MR. DEPUTY CHAIRMAN; Order 
please. 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): Let the Leader of 
the House intervene and explain why he wants 
Mr. Biju Patnaik to reply. 

 
(.Interruptions) 

SHRI M. R. KRISHNA (Andhra Pradesh): 
In what capacity is he going to answer? 
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SHRI BIJU PATNAIK: No, I was not going to 
answer. 

SHRI N. G. RANGA: It is not for him to raise 
any point of order. It is for the Home Minister who 
is capable of dealing with this problem and to meet 
the charges, whatever they are, that may be raised 
in this House. Therefore, it would be derogatory to 
the House as well as the Home Minister that any 
other Minister should stand up and deputise for 
him or the Leader of the House. 

SHRI NAGESHWAR PRASAD SHAHI (Uttar 
Pradesh): On a point of order, Sir. 

SEVERAL HON. MEMBERS: No, no. 
(Interruptions) 

 
(Interruption) 

MR. DEPUTY CHAIRMAN: It is a point of     
order and I am permitting him to speak. 

SHRIMATI PURABI MUKHOPADHYAY: 
No, it should not be allowed. 

 

(Interruption) 

SHRI N. G. RANGA (Andhra Pradesh): 
May I make a submission? On an occasion 
like this when the Home Minister is to answer 
this Calling Attention Notice, I can 
understand if the Home Minister is not present 
here. I can also understand if the Home 
Minister is an old man and suddenly feeling 
weak, he asks his colleague to answer for him. 
But here is the Home Minister who is a 
seasoned Parliamentarian, who is very well 
capable of dealing with this House as well as 
the other House also and he has not requested 
you to let his colleague deputise for him. I 
cannot understand how any one of his 
colleagues can assume the right to answer on 
behalf of the Home Minister. 

(Interruptions) 
SHRIMATI PURABI MUKHO-

PADHYAY; Sir, I am on a point of order. 
(Interruptions) 

 

SHRI    BIJU    PATNAIK:   I    am a 
member of the Government. 

(Interruptions) 

(Interruption) 
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MR. DEPUTY CHAIRMAN: As I said earlier, 

this is a very important and delicate matter in 
which a large number of hon. Members are inter-
ested. Therefore, I would again seek the co-
operation of all the Members to see that as many 
Members as possible ask questions that are rele-
vant to the Calling Attention Motion. 
(Interruptions) Order please. I would request the 
hon. Members to kindly co-operate and I think the 
hon. Home Minister himself would answer the 
question. 

 

 

SHRIMATI PURABI MUKHOPADHYAY: 
How can he make that comment? 

 

(Interruptions)

(Interruptions)

(Interruptions) 

(Interruption)

(Interruption) 

(Interruption)
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SHRI PRANAB MUKHERJEE (West Bengal): 

On a point of order. Rule 180 deals with the Calling 
At-tention Motion. Where is the provision in the 
Rule that other Ministers on behalf of his colleague 
can intervene? It is not an ordinary debate. It is a 
Calling Attention Motion under rule 180. The 
Members giving notice, drawing attention of the 
Minister on an urgent public matter are to take part 
in this discussion and only the Minister concerned is 
to reply. This is not a debate. Had it been a debate, 
any other hon. Minister could have intervened in 
this matter. Here it is clearly written under rule 180 
that there will not be a formal debate on the subject 
to which attention of the Minister is drawn. Only the 
Minister Will make a brief statement or he may 
intervene and reply to the questions and the 
Members, raising the is^ sue, drawing the attention, 
can take part in the discussion. Mr. Biju Patnaik or 
for that matter any other member of the Council of 
Ministers does not come into the picture as it is  a   
Calling  Attention  Motion. 
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SHRI BIJU PATNAIK: Sir, I am rising on a 
point of order. 

SEVERAL HON. MEMBERS:  No. 

SHRI BIJU PATNAIK; I am rising on a 
point of order. 

SHRIMATI PURABI MUKHOPA 
DHYAY: Mr. Deputy Chairman, 
Sir  

SHRI BIJU PATNAIK: I am rising on a 
point of order. I would like to have your 
ruling, Sir. 

SHRI N. G. RANGA: It does not arise. 

SHRI BIJU PATNAIK: It does arise. 

(Interruptions) 
MR. DEPUTY CHAIRMAN: Order, please. 

SHRI NRIPATI RANJAN CHOUDHURY: 
On a point of order, Sir. 

(Interruptions) 
MR. DEPUTY CHAIRMAN: A point of 

order has been raised and hon. Members are 
making submissions on that. And Mr. Biju 
Patnaik has as much a right as anybody else. 

SHRIMATI PURABI MUKHOPADHYAY: 
I have raised my hands long before him. How 
does he get priority? 

MR. DEPUTY CHAIRMAN: That is a 
different matter. First you speak; then he will 
speak. 

SHRIMATI PURABI MUKHOPADHYAY; 
Mr. Deputy Chairman, Sir, Mr. N. P. 
Chaudhary and other Members who have 
spoken before him have raised a very important 
issue, an issue which touches all of us, but 
which may not touch the Home Minister. With 
anguish in our hearts, we wanted to hear the 
reply of the Minister. He is trying to sermonise 
us. He is trying to avoid coming to the crux, of 
the problem.    The problem is... 

SHRI      NAGESHWAR      PRASAD 
SHAHI; It is not a point of order. 

I P. M. 
SHRI PRANAB MUKHERJEE; Sir, I 

would like to submit through you to the 
hon. Leader of the House that if he reads 
clause (1) of rule 180, he will find that 
specifically it is the Minister whose 
attention is called. That is why, in the 
motion itself we have to say that we call 
the attention of the Minister in charge of 
so and so Ministry. Therefore, it is written 
there, "A member may, with the previous 
permission of the Chairman, call the 
attention of a Minister to any matter of 
urgent public importance." That is why 
the attention of the individual Minister 
who is holding a particular portfolio, 
relating to the subject is called in the 
motion. That is why he should reply. I fail 
to understand how he can construe that 
any other Minister can reply in respect of 
a particular Calling Attention motion. 
Here the attention of the Home Minister 
has been called. 



 

SHRIMATI PURABI MUKHOPA-
DHYAY:.... that the incident took place. 
The Harijans were killed. At that time, 
they were not even in the Government. 

(Interruptions) 

Please have the patience. At that time, 
they were not even in the Gov-ment. 

AN HON'BLE MEMBER: They were 
in the Government. 

SHRIMATI PURABI MUKHOPA 
DHYAY: Later on, they came  into 
power .... (Interruptions). It was 
under the President Rule, it 
was not under an elected Gov 
ernment's rule, when they came 
into power. They wanted an inquiry 
to be held. According to the Home Mi 
nister, he even went so far as to have 
a judiciary inquiry. We all appreciate 
it. After that, the ball started gaining 
its moss. They have received a fully 
misleading report. Our Members who 
have gone there, irrespective of party 
affiliations ......  

MR. DEPUTY CHAIRMAN; What is 
the point that you want to make? 

SHRIMATI PURABI MUKHOPA 
DHYAY: ___have      drawn a     very 

pointed picture. This Home Minister is so 
much anti-Harijan that we want the Prime 
Minister to give us an assurance that the 
Harijans will get as fair due or as fair 
share as any other citizens of the country. 
Let the Home Minister give a pointed 
reply. There should be no sermonisation. 
We are not going to hear any sermon 
from him. Whether any other Minister has 
a right to reply or not, we want a reply 
from him, a reply to the points raised  by 
Mr. N. P.  Chaudhari. 

(Interruptions) 
MR. DEPUTY CHAIRMAN: Order, 

please... (Interruptions). No point of 
order now. Please take your seat. 

DR. RAJAT KUMAR CHAKRA-
BARTI (West Bengal): Only those 
persons whose names appear in the list 
have the right to speak. No other 

person, no other Member can speak. That 
is wrong, Sir ... (Interruptions) . 

MR. DEPUTY CHAIRMAN: This is 
no point of order. 

DR. RAJAT KUMAR CHAKRA-
BARTI; I spoke on two occassions on 
Calling Attention  Motion... 

(Interruptions) 
MR. DEPUTY CHAIRMAN: Well, I 

will again request the honourable 
Members not to involve themselves in 
procedural matters. The Home Minister, 
at my request, had already got up to give 
answers to the points that had been 
raised. He was merely making some 
preliminary observations and his 
substantive reply was about to follow. He 
himself said so. We should not pursue the 
matter in this respect any further and I 
will request the Home Minister kindly to 
reply to the points that have been raised. 

(Interruptions) 
SHRI BIJU PATNAIK: I have the 

right to ask about my point of order. 

What about my point of order? I rise 
on a point of order. 

SEVERAL HON. MEMBERS:    No. 
SHRI BIJU PATNAIK; I have a right 

to raise a point of order. 
MR. DEPUTY CHAIRMAN: Well, I 

don't think any point of order and any 
decision at this point is necessary. 

(Interruptions) 
SHRI NRIPATI RANJAN CHOU-

DHURY:   Sir.  .   .   . 
MR. DEPUTY CHAIRMAN: Order, 

Mr.      Chowdhary (Interruptions) 
what is this? 

SHRI BIJU PATNAIK: It is a simple 
point of order. 

MR. DEPUTY CHAIRMAN; Please. 
Let us now get over this. 

SHRI BIJU PATNAIK: What I am 
suggesting is, I will not take more than 
half a minute. The point of order is... 
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SEVERAL HON. MEMBERS: No, no. 
(Interruptions) 

MR. DEPUTY CHAIRMAN: Order 
Please. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Do they want us to walk out? It is 
for a responsible Government to behave in a 
responsible man-, ner. Let them not think that 
because we are in a majority we are doing it. 
We are doing it because of the cause and if 
they behave like this we have no other 
alternative but to walk out. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: There 
are two different matters. Firstly, 
whether any other Minister in the 
place of, or in addition to the Home 
Minister, should reply to this and, 
secondly, whether Mr. Biju Patnaik 
can also make a submission like so 
many other hon. Members, on a sub 
ject like this. We should listen to 
him (Interruptions). Order, 
please. This is not the way. 

SHRI YOGENDRA SHARMA: Mr. Biju 
Patnaik is not a Member of this House. 

(Interruptions) 
MR. DEPUTY CHAIRMAN; Order, 

please. In this discussion, a large number of  
hon. Members, whether their names were in 
the list or not, have given their views. 
Similarly, Mr. Biju Patnaik also wants to say 
something and we should listen to him. 

SHRI YOGENDRA SHARMA: Sir, Mr. 
Biju Patnaik is not a Member of this House. 
So, he has no right. If he is a Member of this 
House, then he will have this right. Since he is 
not a Member of this House, he cannot have 
this right. 

MR. DEPUTY CHAIRMAN: Shrimati 
Margaret Alva. 

SHRIMATI MARGARET. ALVA 
(Karnataka): Sir. there are two questions on 
this. The final question that arises is whether 
a Minister can parti- 

cipate in a Calling Attention dis 
cussion in the House as a 
Member.     Ministers are       sup- 
posed to answer the points raised by the 
Members and here the attention of the Home 
Minister has been called to a matter of urgent 
public importance and the Home Minister has 
started answering the questions of the 
Members. Now, in between if another 
Minister decides to take over, is it 
permissible? The second question that arises 
is whether a Minister can stand up in the 
House and draw the attention of the Home 
Minister to a matter of public importance and 
raise questions in the House. That means 
during question time also a Minister can take 
part from tomorrow. These are the two basic 
questions. How can he participate as a 
Member? 

MR. DEPUTY CHAIRMAN: As I have 
said earlier, there are two distinct questions 
involved in this (Interruptions). Order, please. 
It is time we came to the matter itself. There 
is no use involving ourselves in this matter. 
As I have said earlier, there are two points. 
Whether Mr. Biju Patnaik takes part in the 
discussion on the Calling Attention motion is 
a different matter, for which a different 
situation exists. 

SHRI PRANAB MUKHERJEE; This is 
the point. 

MR. DEPUTY CHAIRMAN; No, no; 
this is not the point. So many persons 
have participated in this discussion 
and similarly_____  

(Interruptions) 
SHRI YOGENDRA SHARMA: Only 

Members of this House can participate. He is 
not a Member of this House and so how can 
he participate? 

MR. DEPUTY CHAIRMAN: So far as 
procedural and other discussions are 
concerned... 

(Interruptions) 
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"New Delhi, July 19. 
Dear Shri Thakur, you are aware of the 

unfortunate incident in village Belchi on May, 
27, 1977 in which 11 persons were killed. The 
incident, naturally, has caused us deep 
concern. On the basis of the reports sent by 
the Government of Bihar, I made a statement 
in Parliament on June 13, 1977. However, it 
seems that a number of Members of Parlia-
ment were not satisfied with the version of 
the incident given by our Government. As 
you know, subsequently a team of Members 
of Parliament led by Shri Ram Dhan visited 
village Belchi to obtain a first-hand account 
of the event. A copy of their report is 
enclosed for your information. 

As you will observe, the report brings out 
certain facts which differ in vital respects from 
the report sent to us by the Government of 
Bihar. This report seems to indicate that it was 
not a case of clash between two rival gangs 
having long standing enmity but a case of brut-
al murder of 11 persons, out of whom eight 
were Harijans, by influential criminal elements 
in that area in retaliation to resistance to their 
unlawful activities. The report also cast serious 
doubts on the role of the local police and in 
particular, their failure to take any action after 
the firing incident on May 22, against the gang 
of Mahabir Mehto. A perusal of the report 
would suggest that the incident may have some 
political overtones. According to the report 
received from     the 

Government of Bihar, the investiga-
tions in this case have been completed. 
However, the report submitted by the 
Committee of Members of Parliament 
is likely to cause serious misgivings in 
the public mind regarding the 
correctness and imparti-ality of these 
investigations. 

I would, therefore, suggest for your 
consideration that the investigation 
conducted so far may be reviewed in 
the light of the report of this 
Committee. We shall be grateful to be 
kept informed of further developments 
in the case. 

With regards". 

 
(At this stage, the hon. Member sat on  

the  floor  near the  Chair) 
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SHRI LAKSHMANA MAHAPATRO 
(Orissa): Did he not order judicial inquiry 
earlier? Why not now? 
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same is the case. In this connection, I would 
like to quote the Governor of Gujarat who has 
said on the 3rd June that it requires political 
will. Political will is required. Why are they 
talking about motives and other things? Is 
there political will on the part of the Janata 
Party to investigate into this and to punish the 
culprits, those people who have committed 
this crime? Sir, the Governor has said in his 
speech on the 3rd June at Bhavnagar: 
"Yes. I welcome the advocacy of fearlessness 
by the Prime Minister. But which fear do the 
downtrodden have to shed and how? The rural 
poor in Gujarat bear the attack and 
exploitation by the vested interests, the 
landlords and the rich peasants. How can he 
become fearless when every day he is being 
driven out of his land, when he is beaten 
mercilessly, his family is being harassed and 
even murders are fast becoming the order of 
the day? It is here that the State should defend 
the poor. And it is precisely this that is not 
being done in Gujarat and the advice to 
become fearless is rendered meaningless." He 
has further said: 

"Let me tell you some home-truths and open 
my heart to you. The well known definition of 
democracy is the government of and for the 
people. Since there are elections and since 
people do get elected to the government, it is 
by and of the people. But can any-the people 
live below the poverty body say that it is for 
the people? In a country where fifty per cent of 
line, can we say that it is the government for 
the people? 

AN HON. MEMBER: Sir, what is he   
reading   out?  
(Interruptions) 

SHRI YOGENDRA. MAKWANA: Sir, I am 
reading out something from the Governor's 
speech and this is in regard to the Harijans.    
He says: 

"But some people still persist in calling this 
democracy because it is 

SHRI YOGENDRA MAKWANA 
(Gujarat): Sir, it is said that "when Rome 
was burning Nero was fiddling". Sir, the 
attitude of the Home Minister also is just 
the same and it is similar to the attitude of 
Nero who was playing on his fiddle when 
Rome was burning. He does not 
understand the feelings of the poor 
Harijans and he does not want to come 
forward with a proposal for a judicial 
inquiry. This report is by the Members of 
Parliament and it was a Committee of 
Members from all the parties and it was 
not a Committee of the Congress Party 
only. The Committee was headed by Mr. 
Ram Dhan who belongs to his party and 
who is one of the Secretaries of the Janata 
Party. It was headed by him and members 
from the various parties were there on
this Committee. What more is required? 
It is not a question of the Bihar situation 
alone. Elsewhere  also  in  the  country, 
the 



 

[Shri Yogendra Makwana] 
a system that helps their    vested 
interests to grow and..." 

(Interruptions) 

This  is  your  Governor's  Report. 
SHRI RANBIR SINGH: This is the 

Governor's Report... 
(Interruptions) 

 
SHRI    YOGENDRA    MAKWANA: 

"...Please take care of some of them 
and do not neglect them..." 

(Interruptions) 

This is in connection with the Harijans. ' 
Why do you shout at the top of your 
voice, Mr. Shahi, when I am giving you 
the facts as stated by the Governor? 

"...On the 2-6-77 there was an attack 
on The Adivasis also in Surat 
district..." 

from where our Prime Minister comes. 
Some 11 houses were burnt. The land 
was given by the Congress Government 
on 31st August, 76. Their houses were 
burnt. It is done everywhere. Why does 
not the Home Minister order an inquiry? 
Only yesterday or the day before 
yesterday, he has ordered an inquiry in 
the Faridabad case where only one man 
was murdered. But he does not order an 
inquiry in this case of the Harijans when 
eleven persons have been murdered. This 
is the allegation I make. Since he is a 
caste Hindu, he has ordered an inquiry in 
Faridabad. . . (Time Bell). In this case he 
is not prepared to have an inquiry. We 
want not only an inquiry. We want so 
many other things also at the same time. 
Full compensation should be given. Not 
only that. But protection should be given 
on a permanent basis. Permanent 
protection should be given to the Harijans 
of these villages. For the police officers  
and  other officers 

who are involved, there is a law brought 
forward by the Congress Government, 
which this Parliament, passed, namely, 
the Social Security Act. According to 
that, these officers can be taken as 
abetters and they should be taken as 
abetters and they should be punished. 
They should be suspended forthwith, 
immediately, and they should be put 
behind the bars. Let the inquiry be 
concluded. Why is he saying that it will 
be delayed? Why? It can be expedited. 
And during the course of inquiry, these 
people should be put behind the bars; 
they cannot be outside the prison. 

There is also the question of portfolios. 
We have several times suggested that the 
portfolios of Harijans and Social Workers 
should be taken over by the Chief 
Ministers of States and at the Centre by 
the Prime Minister—not by men like Mr. 
Charan Singh, who has no sympathy for 
the Harijans, who is not prepared even to 
have an inquiry. I say, and I repeatedly 
say, that you have ordered an inquiry 
only in the case of one murder in 
Faridabad, but you are not holding an 
inquiry in this case of the Harijans where 
11 persons have been murdered... 

(Interruptions) 
SHRI SUNDER SINGH BHANDARI 

(Uttar Pradesh): He was in police 
custody. 

SHRI YOGENDRA MAKWANA: 
My humble submission to you and to the 
Government is that this should be done 
immediately. And if the hon. Home 
Minister is serious enough, he should 
resign. He should resign or come 
forward with an inquiry. 

With these words, I thank you. 
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The House then adjourned for lunch 
at forty minutes past one of the clock. 

The House reassembled after lunch at thirty-
two minutes past two of the clock. Mr. Deputy 
Chairman in the Chair. 
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SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Deputy Chairman, Sir, 
I am on a point of  privilege. Where is 
the Home Minister?   We are 

discussing an important issue and hon. 
Members are staging a dharna here. 
Where is the Home Minister? Why is he 
absent from the House? 

SHRI LOKANATH MISRA 
(Orissa): Sir, would you kindly listen in 
this side also? 
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Attention is going on or closed, then the whole 
controversy will end. 

SHRI M. R. KRISHNA: . Today, the attitude of 
the Ministers of the Janata Party was very 
peculiar to this House and also to the country. The 
impression hitherto created in this country that the 
Janata Government is very unkind to the Harijans 
has been amply proved by the action of the Minis-
ter today. Here Mr. Biju Patnaik was trying to 
answer on behalf of the Home Minister. We know 
Mr. Biiu Patnaik is a very capable Minister; he 
was a capable Chief Minister; he is a capable 
Minister of Steel and Mines. He could be a very 
good fighter on behalf of the weaker sections. 
But, unfortunately, today he was trying to defend 
the misdeeds of the Government. Sir, this is a new 
Government which has come into existence . . . 

SHRI BIJU PATNAIK: Sir, it is very unfair. 
Without listening to me he is condemning me. It 
is very unfair. I want two minutes; he cannot 
condemn me without hearing me. Even when you 
condemn a person, you must hear him. 

 
 SHRI M. R. KRISHNA;      I would 

still beg of Mr. Patnaik to take up this matter with 
the Government in support of the weaker 
sections. 

i 
Now, Sir, the point was not very simple. It did 

not relate to one stray incident in Bihar. The 
whole country today is suffering because of the 
atrocities committed against Harijans. The 
Government does not even care to listen to the 
Members and tried to indulge in all theories 

trying to tell the House that this has been 
continuing for the last centuries. We know this 
Hindu society was not reformed. Even Swami 
Vivekananda or Mahatma Gandhi or Vir Savarkar 
was not able to convince the Hindu society. The 
Home Minister was very much convinced about it 
and  he was also saying 

SHRI M. R. KRISHNA: Mr. Deputy 
Chairman, Sir, today, unfortunately, Mr. 
Advani who so far has proved to be a very 
dignified and impartial Member of this House, 
has descended very low because in the 
morning when he tried to defend the Home 
Minister, he was defending him on something 
which he cannot find in the Rules of 
Procedure and now he is trying to defend the 
Home Minister on a point which is of national 
importance. It is not a matter.   .   . 

■ SHRI LAL K.  ADVANI:       If you 
give the ruling  whether the Calling 
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that the police officials and other officials 
were not honest in doing their duty. He 
confessed it. But still he wants to tell this 
House and the country that he is helpless 
because the Bihar Government does not 
want to have a judicial inquiry and there-
fore, he is not in a position to compel the 
Bihar Government. He is responsible to 
this House for the protection of the entire 
Harijan and Adivsi families in the 
country. That is the position which. has 
been given. Some of the Members here 
said that they did not have confidence in 
the Home Minister because his past deeds 
are not enough to convince that he is 
going to protect the lives of the Harijans. 
On that, he was trying to give his own 
version, how he had behaved, how he had 
tried to help the harijans and how, as the , 
Revenue Minister, he had tried to help 
them. This is all good. Now, it is a 
question of creating a climate of 
confidence in this country. Who will 
create this confidence among the weaker 
sections of the people? Is it not the duty 
of the Central Government to create this 
confidence? Today, this confidence is 
lacking. What is your attitude towards 
such incidents? You order a judicial 
inquiry into one small incident where one 
person is murdered. Here is a case where 
eleven people have been murdered in 
daylight and similar things are being 
repeated all over the country. Yet the 
Government does not feel the need to 
order a judicial inquiry. Why? He is 
trying to explain to us that a judicial 
inquiry would take a longer time. At the 
same time, he is depending upon the 
information given by the police officers. 
He does no arrest anybody. Whenever 
you want to have an impartial inquiry, 
you suspend the concerned senior 
officers. You have done it. You had 
removed a number of senior officers who 
had put in 20 to 30 years of service. You 
have done it. Why are you feeling shy? 
Are you still holding brief for those 
people who are the murders? Are you 
inclined to support certain sections which 
are very very prominent in these kinds of 
at- 

rocities? What is the reason behind this? I 
would, like to know from the hon. Home 
Minister, In the first place, there are not 
enough people in the police department 
from this community to protect them. At 
the same time, the Home Ministry in the 
Central Government is not enthusiastic. 
They do not feel for these people and 
they do not speak against these things. He 
is trying to defend on the basis of some 
information supplied by some officers, Is 
he not going to respect the eight 
Members of Parliament who have given 
their report? Does he think that these 
eight Members are irresponsible people? 
These Members have been drawn from 
the various parties without giving any 
weightage to the Congress or to any 
particular State. Your Party has been 
fully represented there. The leader of the 
committee is from your own party. Why 
don't you give credence to that? What 
further you want? When these 
two,Members are staging a dharna here, 
do you think this is a very insignificant 
number. The feeling that you are trying to 
create in this country is dangerous not 
only for the Janata Government, but also 
for the whole Hindu society. If he wants 
to destroy, nobody can stop it. Hitherto,, 
we have been stooges to kill other people 
because some of you wanted us to be 
engaged to kill others. When it is a 
question of defending our honour, when 
it is a question of defending the honour of 
our women, do you think we will lack in 
the courage? It will be worse than the 
Noakhali incident. It will be worse than 
the Muslim League atrocities. Therefore, 
in the interest of the Hindu society, please 
try to create a climate of confidence in 
this country. Today, that confidence is 
shattering. You could blame the Congress 
Government. Now, we are blaming the 
whole Hindu society. We are not asking 
Shri Charan Singh. We are asking the 
Home Minister of this country and we are 
asking the Janata Government to be 
responsible. 

Therefore, Sir, it was a very simple 
demand that a judicial inquiry should be 
ordered.   We only want to create 
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this confidence in this country that there 
is a Government, there is a Central 
Government, which can protect the 
honour and the life of the weaker sections 
of the people. What. are the reasons for 
the Home Minister feeling shy to order a 
judicial inquiry? Is he going to be helped 
by the Finance Ministry in the matter of 
finding the money for it? Will he not be 
able to find the personnel who will be in-
charge of this inquiry? Or, is he honest in 
saying that this will take a longer time 
and that, therefore, he wants to have a 
quicker method? What is the quicker 
method he is going to adopt? I am 
prepared to accept even that. If the Home 
Minister thinks that a judicial inquiry will 
take a longer time,, what is the quicker 
method he is going to offer to us? We are 
prepared to accept even that. We are a 
reasonable people even though we are in 
a majority on this side. We will accept 
anything coming from that side, but I 
would only say that the judicial inquiry is 
necessary in order to allow the Janata 
Government to continue, in order to 
allow the weaker sections of this country 
to have more confidence in the Janata 
Government. It is not to protect the 
Members of Parliament here. Therefore, 
Sir, through you I beg of the Home 
Minister that it is not going to cost his 
life or money if he accepts the judicial 
inquiry. He must in order to satisfy the 
members of the weaker sections, concede 
for this Commission. 

Thank you very much. 
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soli on the floor near the Chair) 



 

SHRI D. P. SINGH (Bihar): Mr. 
Deputy Chairman, Sir, three hon. 
Members of this House are on dharna 
before you and before this House to 
highlight the fact that the life, property, 
liberty and honour of the Harijans are not 
safe under the Janata Raj. Sir, we 
demand that a commission of inquiry be 
set up, and this is the demand for which 
they have been fighting. They felt 
humiliated in the Lok Sabha when the 
Leader of the Party who went to make 
inquiries came back and wanted to state 
the facts and the honourable Home 
Minister did not yield. Therefore, I lend 
my voice to the demand that a com-
mission of inquiry be set up to inves-
tigate into the state of unprecedented 
violence during the last three . and a half 
months of Janata Raj. Thank you. 

SHRI DEVENDRA NATH DWIVEDI 
(Uttar Pradesh): Sir, it is with a deep 
sense of horror and dismay that this 
House has witnessed the very callous 
manner in which the Government has 
reacted to the very genuine demand made 
by the honourable Members. Sir, what is 
being discussed in this House is not a 
partisan issue and we cannot afford—no-
body can afford—the luxury of thinking 
in terms of Treasury Benches versus 
Opposition Benches. I wish this attitude 
had not been adopted by the Treasury 
Benches but, right from the beginning, 
this is the attitude adopt-ed—typical of 
power-drunk people who are not willing 
to listen to the voice of reason and who 
are thinking in terms of how the 
bureaucracy will react  if a certain 
decision is  taken. 

Sir, the plight of the Harijans is too 
well known that I should say anything 
about it. But what dismayed me was the 
very philosophical and padantic manner 
in which the. Home Minister has been 
trying to deal with the issue today as well 
as yesterday. He was lecturing the House, 
as is his wont, about the ills    that    have 

afflicted the Hindu society all these years. 
Everybody knows about it and nobody in 
this House needs to be told by him about 
the historical background of what has 
happened and what is happening. What is 
relevant and what the people of this 
country are looking forward to is the 
manner in which the present Government, 
the present Home Minister rises to the 
occasion in winning the confidence of the 
Harijan people, creating a sense of 
confidence and making them feel that this 
Government, thirty years after achieving 
independence, is doing something for 
them. Who is in power is beside the point. 
Even if some of our representatives were 
there, we would have-adopted the same 
approach. The question is how seriously 
the Home Minister is taking the issue. I 
think his whole approach is bureaucratic 
and governmental when a human ap-
proach, an approach which is responsive 
to the needs of the situation is the need of 
the hour. Therefore, instead of going into 
the details, I would only urge the Home 
Minister, through you, that he should 
realise the seriousness of the situation. 
Therefore, hon. Members of this House, 
who are all very responsible, are adopting 
the Gandhian method. It is Gandhi who 
taught us that sometimes, in order to stand 
up to our rights we have to "sit down". 
And they are sitting in front of those 
people who, day in and day out, talk about 
Gandhian principles and Gandhi being the 
moving spirit behind them. It is an irony 
of fate that the self-proclaimed Gandhians 
are not showing respect to the Gandhian 
method in which the honourable 
representatives of the people have 
expressed their anguish. It is more in 
sorrow than in anger that these hon. Mem-
bers are sitting there and, in spite of this, 
his attitude towards a judicial inquiry, his 
attitude towards evolving a permanent 
machinery which may look into the 
grievances of Harijans and which may 
create a climate in which the dominant 
classes which identify themselves with 
the Janata Party   feel   restrained   and   
feel   that 
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this Government really means business, is 
not changed. Therefore, through you, Sir, 
I will urge upon this Government that 
they should not only accept here and now 
the demand for a judicial inquiry but 
should also appoint a Commission—our 
Leader will formally make the demand— 
which may be a standing body, and which 
may inspire confidence among the 
Harijans. 

Thank you, Sir. 
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We demand the setting up of a com-
mission of inquiry to inquire into the 
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excesses on the Harijans during    the last 
three-four months. 

{At this stage Shri Deorao Patil sat on  
the floor near the Chair.) 
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SHRI G. LAKSHMANAN (Tamil 
Nadu): Nehru was not prepared to accept 
it. 
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 f[ ] Devanagri transliteration. 
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(Interruption). 

SHRI KAMESHWAR SINGH: Mr. 
Deputy Chairman, Sir, I am on a point of 
order. Sir, any question which is replied 
to on the floor of the House, whether it is 
a Starred Question or an Unstarred 
Question, is the responsibility of not only 
the Ministry concerned but the whole 
Council of Minsters. 

MR. DEPUTY CHAIRMAN: We are 
not discussing that point. 

 

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Deputy Chairman, Sir, the 
Leader of the Opposition in the course of 
the discussion has made it specifically 
clear that we do not want social 
philosophy to be discussed by Mr. 
Charan Singh, the Home Minister. His 
question has to be replied whether an 
enquiry commission or a commission of 
enquiry is going to be set up or not. We 
all know the remedies. We want specific 
Government remedies. He is here to sug-
gest the remedies. He could not suggest 
and we have suggested one.. Let him say 
whether he is a agreeable to it or not. He 
need not discuss the whole social 
philosophy. 

 

 

(Interruption).
(Interruption).

(Interruption).

(Interruption).

(Interruption) 
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SHRIMATI PURABI MUKHOPA-

DHYAY: Mr. Deputy Chairman, Sir, in Mr. 
Charan Singh's constituency the Harijans 
were locked up in their homes on the eve of 
the elections. They were physically tortured. 
How can he have any sympathy for them? 
You can see he is himself the accused. 

(Interruption) 

 
MR. DEPUTY CHAIRMAN: Please have 

patience. The hon. Home Minister is replying 
and he will surely   conclude.   Please  have  
patience. 

SHRI M. R. KRISHNA: Sir, he is worried 
about the details. Instead of three months he 
can do it in one year. If he accepts the 
principle, that is enough. 
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SHRIMATI PURABI MUKHOPA-
DHYAY: Who will report to you when the 
District Magistrate.   .   . 

SHRI CHARAN SINGH: She cannot 
address me directly. 

SHRIMATI PURABI MUKHOPA-
DHYAY; You have not given that orientation 
to your officers to report such cases. Go to the 
field and see what is happening. 

 

SHRIMATI PURABI MUKHOPA-
DHYAY: He does not know the difference 
between Question Hour and Calling 
Attention. (Interruptions) 

 
SHRIMATI PURABI MUKHOPA-

DHYAY: Mr. Deputy Chairman, Sir, I would 
like to make it very clear. What I would like 
to say is that, Government have to show their 
intention through their officers. They issue 
directives from time to time. It is a well-
known fact that sometime or the other, in the 
whole of India, atrocities do take place. We 
are not happy over it, whether it was under 
the Congress regime or under the Janata Party 
regime now. But we have to tackle the 
situation. We have to tell the officers to take 
cognizance of the facts. Did he issue any such 
instructions to his officers since he became 
the Home Minister? 

SHRI G. LAKSHMANAN: Sir, may I 
seek a clarification? I would like to know 
Whether any such commission 

was appointed during the 30 years of 
Congress rule in this country according 
to the statistics available. (Interruptions) 

SHRI M. R. KRISHNA: Sir, I would 
like to taring to the notice of the hon. 
Member.   .   . 

MR. DEPUTY CHAIRMAN: Please 
resume your seat. 

SHRI M. R. KRISHNA: There was a 
permanent Commissioner for Scheduled 
Castes and Scheduled Tribes. Mr. 
Lakshmanan, there was a permanent 
Commissioner. 

MR. DEPUTY CHAIRMAN: Order 
please. Mr. Krishna, please resume your 
seat. 

'How do we prove it?' I will like to 
know.
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SHRI NRIPATI RANJAN CHOUDHURY: Sir, 
on a point of information. 

MR. DEPUTY CHAIRMAN: No Information, 
please. Please resume your seat. 

SHRI NRIPATI RANJAN CHOUDHURY: The 
Minister is asking: How do we prove it?'. 

MR. DEPUTY CHAIRMAN: Please do not 
interrupt like this. Please resume your seat. 

 
(Interruptions) 

SHRI D. P. SINGH: Sir, I would like to put a 
question to the hon. Home Minister. The figure 
that he is trying to give is an omnibus figure. 
(Interruptions) This is going to be very 
misleading. 

 
SHRI HAMID ALI SCHAMNAD (Kerala): 

Sir, I want one clarification. 

MR. DEPUTY CHAIRMAN: I am requesting 
the hon. Members to let the hon. Minister finish 
and if there is anything,, you can ask the 
clarification after he has finished. 

S

HRIMATI PURABI MUKHOPADHYAY: Mr. 
Deputy Chairman, for clarification, what our 
Leader wanted... 

MR. DEPUTY CHAIRMAN: No Clarification. 

SHRI G. LAKSHMANAN: I oppose the 
appointment of a Commission by the Central 

Government. It will be an interference in the 
affairs of   the 
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[Shri G. Lakshmanan] State.   We are in a 
federal set-up.   It will be interfering in the 
State Government's affairs. 

(Interruptions) 
MR. DEPUTY CHAIRMAN:    Order, order 
please.   Let the Minister reply. (Interruptions) 

SHRI G. LAKSHMANAN: It will be an 
interference. .. 

MR. DEPUTY CHAIRMAN: Order, order 
please. Hon. Members, you should obey the 
Chair. I humbly request you. (interruptions). 
You need not...        (Interruptions) 

SHRI G. LAKSHMANAN: I oppose the 
Commission on the reason. . .. 

MR. DEPUTY CHAIRMAN;  This will 
not go on record. I am requesting you to 
please resume your seat. If you have 
anything to say, you can speak. but if they 
are speaking loudly YOU need not compete 
with them. (Interruptions). Please listen. 
There is plenty of time. I have allotted so 
much time. If necessary, I will allow more 
time but let the proceedings go on. 

 

SHRI G. LAKSHMANAN:    During the 
Congress rule, was there a Commission?   ...   
(Interruptions)... I want to know, is there any   
provision?... (Interruptions)..      , 

SHRI M. R. KRISHNA: Your party has 
not got any inquiry instituted on atrocities 
committed against the Harijans. 
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SHRIMATI PURABI MUKHOPA-
DHYAY: He is misleading the House. 
Our Leader did not say only for Belchi. 

 
SHRI HAMID ALI SCHAMNAD: 

That Commission should also find out 
how the Muslim minorities were treated 
during the last 30 years. 

(Interruptions) MR. DEPUTY 
CHAIRMAN:   Order, order.   Let the 
Leader of the Opposition have his say. 

 
(At this stage    some    honourable 

Members left the Chamber). 
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(At this stage some honourable Members 
left the Chamber). 

ANNOUNCEMENT    RE.      GOVERN. 
MENT BUSINESS 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI LAL K. 
ADVANI): Sir, with your permission, on 
behalf of the Minister of Parliamentary 
Affairs, I rise to announce that Government 
Business in this House during the week 
commencing the 25th July, 1977 will consist 
Of: 

1. Discussion on the working of the 
Ministry of Home Affairs. 

2. Consideration and return of the 
following Bills, as passed by the Lok 
Sabha:— 

(i) The Finance  (No. 2)    Bill, 1977. 

(ii) The   Cardamom    (Amendment)  
Bill, 1977. 

(iii)  The Nagaland    Appropr'a-tion 
(No. 2) Bill; 1977. 

(iv) The Appropriation  (No. 3) Bill, 
1977. 

3. Consideration and passing of the 
National Highways (Amendment) Bill, 
1977, as passed by the Lok Sabha. 

STATEMENT BY MINISTER 

Repayment of the second instalment of 
additional dearness allowance de-

posits under the Additional 
Emoluments Compulsory Deposits 

Act, 1974. 
THE MINISTER    OF    INFORMATION 

AND BROADCASTING   (SHRI 

LAL K. ADVANI): Sir, on behalf of 
the Finance Minister, I beg to make 
the following statement: ____  

. 
A Bill to further amend the .Additional 
Emoluments   (Compulsory  Deposit)   Act,  
1974    was  introduced in the Lok Sabha on 
11th June,,  1977 and was   passed   by  the  Lok   
Sabha     on 18th June.  1977.    The bill sought 
to replace the Ordinance issued by    the Vice-
President acting as President on 9th May,  1977.    
It provided that  (i) compulsory deposit of 
additional dearness allowance would cease from   
6th May, 1977 and  (ii)  repayment of the 
second instalment of additional dearness   
allowance deposits due from 6th July, 1977 
would not be in cash but would be,, by credit to 
provident fund accounts   of   employees.     
During  the course of the debate in the Lok 
Sabha, it was suggested that the rate of interest 
on  the proposed  accretions  to the provident 
fund should be the same as payable on the 
deposits impounded under the Compulsory 
Deposit Scheme. In  order  to  protect  the  
interests  of employees,, I  readily     accepted     
this suggestion.    It will thus be seen that in 
bringing forward this bill.   Government's 
intention was to meet all genuine demands of 
employees, consistent with the need to prevent 
resurgence of inflationary pressures. 

A large number of representations have 
been received by Government from 
employees, employees associations, trade 
unions etc. welcoming the decision of 
Government to discontinue the impounding of 
additional dearness allowance from 6th May, 
1977 but requesting Government to reconsider 
the decision to credit repayments due from 6th 
July, 1977 to provident fund accounts of 
employees. These repre_-sentations have been 
sympathetically considered by Government. 
Informal consultations have been held with 
representatives of trade unions to see if a way 
could be found to meet the demands of 
workers consistent with the 


